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GOVIRNMENT BILL
THE INSURANCE LAWS (AMENDMENT) BILL, 2008

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Mr. Deputy Chairman, Sir, I rise to move for leave to withdraw the Bill further
to amend the Insurance Act, 1938, the General Insurance Business (Nationalisation) Act,

1972 and the Insurance Regulatory and Development Authority Act, 1999
The question was put and the motion was adopted

SHRI JAYANT SINHA: Sir, | withdraw the Bill.

STATUTORY RESOLUTION RE.: DISAPPROVING THE INSURANCE LAWS
(AMENDMENT) ORDINANCE, 2014 (NO. 8 OF 2014)

AND
THE INSURANCE LAWS (AMENDMENT) BILL, 2015-- Contd.

MR. DEPUTY CHAIRMAN: Now, already the Statutory Resolution was moved

and the mover has spoken also. Now hon Minister will move the motion for the Bill.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRT JAYANT
SINHA)Y: Mr. Deputy Chairman, Sir, I rise to move:

“That the Bill further to amend the Insurance Act, 1938 and the General Insurance
Business (Nationalisation) Act, 1972 and to amend the Insurance Regulatory and
Development Authority Act, 1999, as passed by Lok Sabha be taken into

consideration.”

The Insurance Laws (Amendment) Bill, 2015 which was passed by the Lok Sabha
on 4th March, 2015 seeks to replace the Insurance Law (Amendment) Ordinance of 2014
The Bill proposes amendment in the Insurance Act, 1938, the General Insurance Business
Nationalisation Act 1972 and the Insurance Regulatory and Development Authority
(IRDA) Act, 1999. Mr. Deputy Chairman, Sir, these Bills have been under consideration
in this House and the other august House for a very long time. They represent the

hard work and the commitment of many distinguished Members of both Houses, many
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distinguished public servants and it is, in fact, a matter of great significance that we are
here now assembled today to consider this Bill for passing. As one generation changes
and another generation appears, the wheels of democracy move on and it is because of
the wheels of democracy moving that we are poised here today to consider this Bill
The Insurance Laws (Amendment) Bill, 2015 is passed by the Lok Sabha. It is aimed
at removing archaic and redundant provisions in the legislations incorporating certain
provisions to provide the Insurance Regulatory and Development Authority of India with
the flexability to discharge its functions more effectively and efficiently, and enabling
greater foreign investment in the sector through an enhanced explicit composite cap of
49 per cent with suitable safeguards by way of mandating Indian ownership and control.
The Bill provides for the following: To enhance the cap for foreign equity investment in
an Indian insurance company from 26 per cent to 49 per cent with a safeguard of Indian
ownership and control, to insert a definition of ‘health insurance business’ inclusive of
travel and personal accident cover, to empower IRDAI to regulate amalgamation and
transfer of insurance business, to make provisions for absolute and conditional assignment
of life insurance policies, to insert a provision so as to provide that the insurer shall be
responsible for all acts and omissions of his agents, including violation of code of conduct
and be liable for a penalty which may extend to ¥ one crore, to make a provision for
prohibition of insurance business through multi-level marketing, to make a provision
relating to appointment of surveyors or loss assessors and make them subject to a code
of conduct, to enable mandatory underwriting of third party motor vehicle insurance by
Insurance companies, to incorporate provisions to enable insurance companies to raise
capital through new and innovative instruments, to enhance the provision relating to
penalty and punishment for contravention of certain provisions of the Act and to make
provisions for an appeal to the Securities Appellate Tribunal against orders issued by
IRDA. T will say that the original Bill which was initiated in the Rajya Sabha in 2008
was considered by the Standing Committee. Highty-eight amendments were brought
forward. Additional amendments were then brought forward by the Government of-the-
day at that time. Then it was introduced by us in this august House in August, 2014
It was then referred to the Select Committee. The Select Committee brought forward
several other recommendations, all of which have been included in this Bill which is now
pending before this august House. This Bill envisions incorporation of enhancements in
the mnsurance laws in keeping with the evolving insurance sector scenario and regulatory
practices. The proposed amendments will enable the regulator to create an operational
framework for greater innovation, competition and transparency to meet the insurance

needs of citizens in a more complete and subscriber-friendly manner. The amendments
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are expected to enable the sector to achieve its full growth potential to increase insurance
penetration from its level of about 3.8 per cent in this country to six per cent and higher

and to contribute towards the overall growth of the economy and job creation.
I would urge all the distinguished hon. Members to support the Bill. Thank you.
The questions were proposed

MR. DEPUTY CHAIRMAN: Now, the Statutory Motion and the Motion for

consideration of the Bill are before the House and are open for discussion.

Now, Prof. M. V. Rajeev Gowda. But, remember, the time allotted is two hours.
Every party should adhere to its allotted time.

SHRI DEREK O’BRIEN (West Bengal): Sir, we have moved the Statutory

Resolution. So, we need an extra time... (Inferruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, we have to discuss both the

Motion and the Bill. So, we need more time... {Inierruptions)...

MR.DEPUTY CHAIRMAN: Okay; wehave decided fortwo hours... (Inferruptions)...
Mr. Gowda, vou speak.
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PROF. M.V. RAJEEY GOWDA (Karnataka): Sir, any discussion on insurance in
the Indian context must begin by paying attention to the issue of why Indians like gold.
Every Indian likes to have gold earrings, gold nose stud, gold Mangalsutra, etc. This 1s
not just because people like jewellery. It 1s because gold serves as a form of insurance.
It serves as a store of value that can be encashed in times of difficulty. And that really is
the purpose of insurance. But the problem with using gold as a mechanism of insurance
15 that we get emotionally attached to it; nobody wants to sell any of these items that they
have inherited or has been bequeathed by their parents. It is imperative that we come up
with financial instruments that allow people to have risk-spreading mechanisms that are

just like any other financial instrument in the larger market place.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE) in the Chair.

Sir, one of the greatest achievements of the UPA Government in the last ten years

was bringing 14 crore people out of poverty. That is the crowning achievement of the
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UPA Sarkars trom 2004 to 2014. Sir, it has been achieved through multiple ways. But,
at the same time, as we are bringing people out of poverty, because of India’s healthcare
expenditure patterns, we are also seeing that people can fall back into poverty and that is

a matter of tremendous concern to each and every one of us.

Sir, in India, 70-80 per cent of any healthcare expenditure is borme by people
themselves, because the public systems that we have established over the years have
not been able to address the larger challenges of people falling ill. When this happens
or if some family faces an illness which 1s severe, they lose their land, they lose their
house, they lose their property and their children are sent to work as maids resulting in
droping out from school. The kind of devastation that one illness can have on people
needs to be seen to be believed. We have to address that. And, I am proud to say that the
UPA Government, through our own efforts, started the Rashtriva Swasthya Bima Yojna,
Kisan Bima Yojna and, through numerous such initiatives, tried to address this problem of
insurance. We tried to provide insurance to those who fall i1l so that they will have some
resource to fall back upon. The Rashtriyva Swasthya Bima Yojana has been praised by the
World Bank and the UNDP for its extraordinary success. It has significantly reduced the

out of pocket expenditure on health of the Below the Poverty Line families.

Sir, T am happy to see that the NDA Government is continuing with the spirit of
these insurance programmes that the UPA had imitiated. From the latest Budget Speech
of the hon. Finance Minister, Mr. Jaitley, we understood that he is going forward and is
trying to establish a social security net and, as a part of the social security framework, we
have the Jan Suraksha Yojna which 1s, really, a continuation of the kinds of programmes

that we set up to ensure that the poorest of the poor have access to health insurance.

Sir, 1f this Jan Suraksha Yojna has to be something concrete—not one more of NDA’s
U turns that we have seen so many of and have made us dizzy — it has to be followed
and matched with a competitive insurance market and a vibrant insurance market that can
also step in and provide the kind of coverage that deductions in tax proposals are meant
to compensate for. Sir, if you look at the health insurance in the country, we had some
element of health insurance amongst those who were employed in the organized sector.
But this is only a small fraction of the entire population. As a result, more than 90 per cent
of the population is without significant health insurance. Sir, this is something that we
have to go beyond and this Bill is a move in that direction. It is trving to ensure that a large
number of people have access to health insurance cover. That is what will be triggered by

the competition, by the inflow of capital that this Bill enables.
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Sir, when we think about India in purchase-power parity terms, it is the third largest
economy in the world. We are very proud of that achievement, which is an achievement
that has been built on the contributions of the UPA Government and our previous
Congress and other Governments since Independence. That is the kind of financial status
that we have achieved on the global map. But even in this third largest economy, we have
large numbers of people who are not included in the domain of various kinds of financial
mnstruments. Towards financial inclusion, we have reached out and given bank accounts,
we have given employment guarantee and numerous other mitiatives which are being
planned and executed under the current Government as well. But financial inclusion 1s
not just credit. 1t 1s also knowledge to plan one’s finances, knowledge to invest, and,
most importantly, for the poorest of the poor and for everybody, it 1s the ability to have
access to insurance mstruments that will enable people to diversify risks and smoothen
out and mitigate the fortunes and misfortunes of life. For this kind of a global economy,
we find that India is ranked 40th in terms of insurance penetration and 79th in terms
of insurance density. We have to improve. And that is what this Bill is aiming to do, to
ensure that enough capital flows into the economy which will ensure that numerous life
insurance and general insurance companies have the capital that will enable them to be
profitable, that will enable them to reach out to underserved populations and to ensure that
the insurance net extends to every single Indian, rich or poor, man or woman, anywhere

in the country.

Sir, there are some concerns though. One is that this money, that is coming in
through the extension from 26 per cent to 49 per cent for foreign capital, actually goes
towards the insurance company’s growth, rather than becomes just a windfall profit for
whoever the promoter was until now. I am sure that the Minister will ensure that the latter

will not oceur.

Sir, T would also hope that the Minister can assure us that when framing the rules
under this law, ownership and control aspects of this insurance sector will be made
congruent with the Companies Act and associated laws which are relevant to msurance

company ownership as well.

Sir, I want tomove on tothe 1ssue of reinsurance. The UPA Government had appointed
me a Director of the General Insurance Corporation of India, India’s reinsurance company.
Sir, I have some knowledge of how well that Corporation has done over the time. But,
reinsurance is not just really in a national scope. It is international in scope. We have to

ensure that our reinsurance companies can play in global markets, foreign reinsurance
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companies can similarly enter and insure our own insurers. So, for this to happen, it is
important that the General Insurance Corporation also gets fresh equity and that it can
use its equity not just to reach out internationally but also to reinsure companies that are
working in underserved India, in rural markets, etc. It is possible that if we bring in these
kinds of changes, if reinsurance companies, including GIC, get fresh capital infusion, that
India can become a significant reinsurance hub as well. India already has an opportunity
to be an international insurance hub given the vast market that is underserved in our own
country. But as we increase our insurance coverage, it 1s extraordinarily important that
Indian ownership is maintained, essentially, that 49 per cent capital, thereto. The fact that
numerous types of investments come in under the guise of portfolio or nstitutional or
FDI, all of these are to be paid detailed attention and that we do not cross that 49 per cent
limit. Ithink that is going to be addressed. It has to be addressed and should be enshrined

in this law, as well.

Sir, insurance depends on diversification of risks and by making India open to more
resources, more companies, by opening our markets to other companies to diversify
our risk, their risk here and our companies to play in their markets, we will actually be
strengthening the global financial system in the context of insurance. There is much
more that we want from these whole moves. If you look at farmer suicides, why do they
take place? They take place because farmers have gone to moneylenders and borrowed
at exorbitant, usurious rates. They are under pressure to pay back, and under social
pressure. Why do they go to the moneylenders? Because the formal banking system is
not addressing their needs in a timely and appropriate manner. They have fallen to the
clutches of moneylenders. Unable to bear the shame and pressure of having to repay what
may be a small paltry amount to all of us, they go out there and take the extreme step. Itis
extraordinarily important for us to ensure that agricultural insurance markets emerge and
are developed, which is possible if this kind of financial infusion comes in, if the expertise
that these companies have, in terms of financial insurance markets, for agricultural and
rural produce. If those are introduced, then we will be able to make a huge difference to

the lives of our rural brethren.

Sir, there 1s another reason why this is an extraordinarily important move. As one
world, we are worried about climate change. We are worried whether climate change
will result in all kinds of severe storms, natural calamities, and numerous risks that have
not been factored in, in our own calculations going forward. India, with all its diversity,
in terms of topography, geology, local climate zones, we are still the most vulnerable

among the countries to global climate change and its impacts. It is, therefore, vital for us
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to have insurance mechanisms that will cover the kinds of potential changes that would
occur from global climate change. The NDA Government has talked about setting up of
an adaptability fund. This is partly as a result of the unseasonal rainfall and the damaged
crops; that we have discussed in this House and even in Lok Sabha. Sir, for this, msurance
can play a huge role and that is why it is important to ensure that this Insurance Bill goes

through and more funds come in to strengthen the sector.

Similarly, we all know that insurance 1s sold by agents and it can be a generator of
employment. There are a large number of people who can be trained, who can be educated
to go out and penetrate rural markets, underserved markets and ensure that insurance is
bought as part of a package of various financial instruments. That is where the Minister
can pay some attention, can work with the Minister for Skill Development and ensure that
numerous other people, especially, those from Dalit and Adivasi communities, women,
other backward classes, people who have the capacity to connect with rural India and
underserved population, are given special training, so that they can be absorbed into this

sector and can play a vital role in the spread of insurance.

Sir, the hon. Minister of State for Finance spoke very nicely at the beginning of his
speech about generational change. He was possibly trying to refer to previous generations,
who were not supportive to this particular Bill. Think about the tragedy. In 2008, this Bill
could have been passed. Millions of Indians could have been brought under the insurance
net. But we did not succeed in doing that. We were delayed and delayed. Those on the
other side, when, they were on this side, found all kinds of reasons to come in the way of
financial inclusion of insurance, protection and risk diversification of the poorest of the
Indians. Is this something that we should be proud of? [ am glad that they have come to
their senses. Unlike them, we are not going to take U-turns. We are going to ensure that
we are going to support this Bill. It was our idea, and we are very happy that they are
also taking this idea forward, and they are extending financial inclusion, insurance to the
poorest of the poor, creating social security. ... (Interruptions)... Yes, Sir, exactly. So, 1

don’t want to go back into all that. L.et me move forward.

Sir, through you, I do want to mention one more thing. The Minister of
State for Finance and I are old friends. We entered graduate school at the University of
Pennsylvania at the same time, 30 years ago. So, Sir, through you, I want to mention that
he should convey to his leaders that passing this Ordinance, when we had finished the
Select Committee process, and were going to discuss it and pass the Bill in this Session,

was not an appropriate thing to do. It may have been used as a signal to global markets and
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to capitalists and everywhere else, but what was the signal that it sent to us, the Members
of this House? It was not a signal that respected us, or gave us the due that we should have
been given. I hope he will convey to his party and his leaders that this is not the way to go
about building a consensus behind moves behind which there is a significant consensus

already in Parliament and in the larger economy.

Sir, with these words, I want to commend the Minister for withdrawing the Bill,
and ensuring that due constitutional process is followed, and that this Bill, once it goes
through, will ensure that insurance will be available to every single Indian, the poorest
of the poor, in a manner that will be part of a portfolio of financial inclusion instruments,
that will make sure that no Indian will ever have to go below the poverty line once again

in our lifetimes. Thank you.

DR. CHANDAN MITRA (Madhya Pradesh): Mr. Vice-Chairman, Sir, needless to
point out that T rise to support the new Insurance Laws (Amendment) Bill, 2015. The
preceding speaker, Mr. Rajeev Gowda has rightly pointed out that the Bill has gone
through a lot. It was first moved in 2008 by the previous Finance Minister, Shri P
Chidambaram. It went to the Standing Committee, which had reservations on some of the
major provisions, and did not accept what was proposed in the Bill. And, now, we have
come a full circle. The 2008 Bill has been polished and streamlined, and is here, through

a Select Committee of this House...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You were the Chairman of that

Select Committee.

DR. CHANDAN MITRA: Yes, Sir. Thank vou for reminding me. You were also our

esteemed Member of that Select Committee.

Actually, the next point [ wanted to make was to thank the Chairman of the
Rajva Sabha and all Members here for the trust and faith they reposed in the Select
Committee of 15 Members, of which, many of you are present here. But, in many sittings,
which spanned Delhi and Mumbai, we met almost every stakeholder concerned, and we
worked — Mr. Vice-Chairman would agree — fairly hard. We may not have been able to

meet each and everyone, but we did gather from a cross section of the people...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Silence, please.

DR. CHANDAN MITRA: .. A cross section of opinion of insurance companies,

foreign insurance companies doing business in India, foreign insurance companies waiting
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to come to India, trade unions of various insurance companies, banks, and other financial
institutions, individual experts. So, in another words, Sir, I would like the Members to
know that this Report of the Select Committee painstakingly prepared by the Rajya Sabha
Secretariat, under our guidance, is a very composite and comprehensive document. It
incorporates the whole plethora of views. Some of them are conflicting views. In the
Select Committee too we had differences of opinion from ideoclogical or procedural view.
And, that also enriched the Report of the Select Committee because even those Members,
who submitted the notes of dissent, had enriched the discussion by making very, very
important and valuable points which have brought out the diversities. At the same time,
we have tried to narrow down all those diverse opinions into a composite whole and
present a Report, which I am very happy to note that the Government has accepted in full
And, the Bill, which is before you, represents all the work that we have done in the Select
Committee. 1 am grateful and thankful to the Government for appreciating our Report.

...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P RAJEEVE): Silence, please.

DR. CHANDAN MITRA: There is not much to be said on this. T am very happy
that Mr. Gowda has already outlined all the major things and all the benefits that this Bill

proposes to bring.

You see, this is a big debate as to why we need to raise the FDI cap at all. It
is true that the penetration of the insurance sector, as a result of the 26 per cent FDI that
was allowed, has increased. The people have really been benefited These were 1ssues
that were, obviously, raised. We have tried our best, in the Select Committee Report, to
address it. And, these things stand as a document of Parliament, before us. Let me tell
you why it is felt that this Bill, if it becomes law, will have a significant.. (Inferruptions)...
Of course, I mean when, not if, it becomes law. Both these Members were the Members
of our Select Committee. So, you can understand the enthusiasm to see that the Bill 1s

quickly passed.

Sir, as [ was saying, what are the benefits? I am not going to go into each
and every point. But, on this issue of health care, this country has a serious problem.
India, as it is, is an under-insured country. But, more seriously, nothing scares us than
the under-insurance in the health sector. The facts are startling. The TRDA has done
a lot of research on this. [ quote their findings, “About 4 per cent of India’s GDP, or,
about rupees three lakh crores, in a year, 1s spent on healthcare. Out of this, the health

insurance is just about ¥ 20,000 crores”. This means that the remaining amount of rupees



Statutory [12 March, 2015] Resolution 473

two lakh eighty thousand crores accounts for personal expenses of this country. You see
the discrepancy. In a country, as poor as India, you have an amount of rupees two lakh
eighty thousand crores being spent by individual citizens to look after themselves and
their families because there is no healthcare cover. The NDA Government, under the
stewardship of Prime Minister, Shri Narendra Mody, 1s trying to rectify the situation with
accident insurance schemes and other low-cost insurance schemes, which have just been
introduced. But it will take a long time. And, there is a limit how much the Government
alone can cover, or, should cover. But unless the healthcare sector is adequately funded,
I don’t think that it will be possible to fill this crucial gap. So, what is the advantage of
increasing the FDI from 26 per cent to 49 per cent? You know, when the FDI was first
allowed, the premium, in terms of the size of the industry, was very low at¥ 19,513 crores,
in 1999-2000, when the sector was opened up. It was ¥ 19,513 crores in 1999-2000 when
the sector was opened up. However, the industry has grown from that time. In the last
14 years, with the infusion of capital, the foreign capital now stands at ¥ 3,64,420 crores

of premium, which is being collected now.
SHRI TAPAN KUMAR SEN: From where?
DR. CHANDAN MITRA: From the people. The sector has grown.
SHRI TAPAN KUMAR SEN: It didn’t come from abroad.

DR. CHANDAN MITRA: No, no. It has come from both, because new companies
are there and new products are also there. Let me outline before yvou all that [ am

outlining all that. ... (Interruptions)...
PO T TS« 915¢ @5l U Y7 . (IGH). ..

THE VICE-CHAIRMAN (SHRI P RAJEEVE): Yes.  Please proceed.
...(Interruptions)...

DR. CHANDAN MITRA: Sir, I would request the Members not to disturb.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P RAJEEVE): Please do not disturb.

DR. CHANDAN MITRA: Everything is there in the Report.
THE VICE-CHAIRMAN (SHRI P RAJEEVE): Okay, okay. Please proceed.
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THE VICE-CHAIRMAN (SHRI P RAJEEVE): Please be silent.
SHRI NARESH GUIRAL(Punjab): Sir, this 1s not fair. He needs your protection.

THE VICE-CHAIRMAN (SHRI P RAJEEVE): No running commentaries,

please.

DR. CHANDAN MITRA: No; I am sure, Sir, that they will get their chance to
object.

THE VICE-CHAIRMAN (SHRI P RAJEEVE): You proceed please.
DR. CHANDAN MITRA: So, I think it 15 not fair to disturb.

3ir, according to the IRDA projections, now, there is a serious need to increase
mnsurance penetration in this country. The IRDA hopes that with a GDP growth rate
of a modest seven per cent — not exaggerating, it is very achievable— the insurance
penetration can increase to 6 per cent from the present 3.17 per cent. It is very low, as
I told you. The general insurance penetration can increase from 0.78 per cent today
to 1.21 per cent in the next five years. Now, Sir, what is the capital required to enable
this expansion? To enable this expansion, the life insurance industry over the next five
years needs ¥ 44,500 crores. And, the FDI inflows during that period would translate to
T 21,805 crores, at 49 per cent. Without this, ¥ 21,805 crores coming in as FDI, we
cannot achieve the target of Rs 44,500 crores, which is required by the insurance sector
over the next five vears. That is why, Sir, the need for increasing the FDI limit arises,
because without increasing the FDI limit, this would not flow into the country. Sir, there
are many other points, because the issue all along was: Has this 26 per cent given to us
enough? Has enough FDI come? If it has not come, why increase the limit? Sir, the fact
15 that 26 per cent was the beginning. Without that, nothing would have happened. The
UPA Government must be complimented for opening the gates so that this FDI started
coming in. Now, having come in, I think it is devolved upon all of us, Sir, all parties
concerned, to now make a clear assessment of what has been the quantum, what the
requirement is and take a composite policy, and this Bill reflects that composite policy

requirement.

Sir, I mentioned to you about healthcare, which is a very serious issue.
Another point that has often been made is that the Indian insurance industry is perfectly
healthy and stable. An Organisation like the Life Insurance Corporation has given full
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support and we all have faith and trust in the LIC. So, what is the need? Why do we
need more and more insurance companies to come in? Sir, let me tell you, I think T was
quite struck that during the Select Committee deliberations, the Chairman of the Life
Insurance Corporation not only stated that he welcomed the increase in the FDI cap but
he also pointed out in a written note that when FDI first came 1n, that compelled the LIC
to think of newer and newer policies and methods to garner more premiums to retain
their market dominance. Sir, competition often helps older companies and established
organisations to remodel themselves. Without the challenge, without infusion of new
blood, companies tend to stagnate. We have seen this, particularly in the public sector to
a great extent, happening again and again. So, not everybody— I cannot speak on behalf
of all other Members of the Select Committee— but certainly, I must tell you, I was very
happy when the LIC authorities said that “we have no problem about FDI; in fact, we
welcome the increased FDI which will actually help all of us provide better services to

the people of this country.”
Sir, the problem of penetration ... {Interruptions)...

THE VICE-CHAIRMAN (SHRI P RAIJHEVE): Silence  please.
...(Interruptions)...

DR. CHANDANMITRA: There isagenuine problem of penetration because the rural
parts of this country are hardly covered. What 1s required to cover ... (Interruptions)...

i Fop= S1=aT (3R UG en): vetAIs ) bl DA It angHl 872 . (FEET)..
THE VICE-CHAIRMAN (SHRI P RAJEEVE): Let him complete please.
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THE VICE-CHAIRMAN (SHRI P RAJEEVE): Chandan Mitraji, try to conclude.
B1. Ao i e, anfl diergH 2 . (SI9E)...

THE VICE-CHAIRMAN (SHRI P RAJEEVE): There are fifteen minutes for you
There is one more speaker from vour party. Actually, we have to complete it within two

hours.

DR. CHANDAN MITRA: I was talking about rural cover. Now, what is required
inrural cover? Sir, ina large part of India, there is no insurance company office. Opening

up offices, employing agents and others to propagate insurance 1s a costly affair. That 1s
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why, despite all the resources at its command, even LIC has not been able to cover the
whole of this country. And we are all agreed that rural India and the farmers of India need
far more protection than farmers i many other countries of the world. Mr. Rajeev Gowda
just mentioned the point that the vagaries of the climate on which our farmers depend

{Time-bell rings) have been all the more reason why they require this cover.

3ir, the general insurance sector in India was totally under developed. General
insurance means other than life and health. In this area particularly, there is a need to
open up the re-insurance sector. Sir, the re-insurance sector in India 1s almost at its
infancy. This Bill actually provides for the opening-up of the re-insurance sector and
allows Lloyds, the re-insurance platform of the world, to open its offices in India and to
develop the re-insurance market so that bigger companies can share the risk of general

insurance. ... {(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude. ... (Inierruptions)...

DR. CHANDAN MITRA: Sir, there are many more points. [ am sure, Members
would have followed this very closely because it has been before us for nearly seven vears
and this whole debate has been going on. 1 will conclude, since the Vice-Chairman is

insisting that I should conclude.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Because the Government is

nsisting to conclude the discussion within two hours. ... {Interruptions)...

DR. CHANDAN MITRA: As 1 told you, we have gone through this a lot, and 1
would urge the Members really to go through the Select Committee Report. Many of
your doubts and questions — if you still have any; I don’t think there should be any —
will be clear. I will conclude with just one point. ... {Interruptions)... Very often, it has
been said why India is opening up in the insurance sector so much. [ want to tell you why
we need to. I will just read out a few figures related to the percentage of FDI allowed in
insurance sector in other countries. Japan, 100 per cent, South Korea, 100 per cent; Hong
Kong, 100 per cent; Vietnam, 100 per cent; the United Kingdom, 100 per cent; the USA,
100 per cent; Australia, 100 per cent ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Mitraji, there is one more speaker

from your Party.

S1. Fa+ AT : Sir, T am just concluding. One minute. 31T, 7 3197 91 & fow a1t
el g, ordl a1 29 Rt 49% 9= 21 U5 81 SHH! AR AR A S AIA] 0 ST g7
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Tl .9y

THE VICE-CHAIRMAN (SHRI P RAJEEVE): Please. ...(Interruptions)... Please.
.(Interruptions)... Mitraji, please try to conclude. ...(Interruptions)... Please. He 1s

making some points. ...{Interruptions)...

1. TeH BT HIS, 19 M9 GIaTT SRIT, 9F 3T FIATT .. .(FFEIH)... 3N
2ATIDT TG el v, ai 3191 g 3mq e« guit 97 i, aie e, i anft
AL AT bl Y ISy el s wHs 8 2l T g et g1 a2 b ed gul
B A B G B T2 (). § Il T8T 27, AR T 100% WX 2, Indonesia,
80 per cent; Malaysia, 51 per cent. Members will be pleased to know that even China is
50 per cent. So, it is across the board that foreign direct investment in the insurance
sector has been welcomed because it is only through that resources are coming, not only
in the insurance market but in the other sectors as well. It is because insurance is a
long-term gestation investment. In fact, insurance companies are able to invest in long-
term infrastructure, infrastructure bonds and other development and funds required for
the development of this country. So, Sir, with this I can say that I am very proud now
that the report has been produced by the Committee, which I had the honour of chairing
and other Members were there and in broad agreement we have done that. I request the
House to unamimously pass this Bill that has been brought by the Minister of State for
Finance. Thank you very much.

SHRIMATT RENUKA CHOWDHURY (Andhra Pradesh): Sir, I have a point of
order. Yesterday, the hon. Minister, Arun Jaitleyji, had categorically quoted and stated
that people who belong to the Select Committee, particularly, the Chairperson of the
Select Committee, cannot talk on the Bill. Is it not that what was said yesterday?
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): That 1s the motion on Select
Committee. That part is over. Renukaji, that is on motion on Select Committee.
...{Interruptions)... This is discussion on the Bill. ...{Interruptions)... Every Member
has a right.

AHEIRTS =14 3R SR w5t (3t 21aR =g TEl) : 98 BT 59 Aeolae B
b gl Bl

SHRIMATT RENUKA CHOWDHURY: Yes, Sir.  But it was categorically
stated that Members on the Select Committee and the Chairperson cannot speak.
...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI P RAJEEVE): Madam, actually Members to
be proposed to the Select Committee. ...(Interruptions)... Please. ...(Inferruptions)...
Chandan Mitraji, please.

SHRIMATT RENUKA CHOWDHURY: The Chairman 1s competent authority, he
will tell. ...{Interruptions)...

DR. CHANDAN MITRA: She is very unhappy that ... (Interrupiions)...

THE VICE-CHAIRMAN (SHRI P RAIEEVE): Please take your seat
..{Interruptions)... Renukaji, please. ...(Inferruptions)... Actually, that is Members to
be proposed to the Select Committee. But the Chair correctly stated that there is no
specific rule. That 1s why the motion is not infructuous. The Chair gave a ruling at that
time. Now, this Bill is open to the House. Every Member has a right to speak on this.
...(Interruptions)...

SHRI BHUPINDER SINGH(Odisha): Not every Member is allowed to speak.
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI P RAJEEVE): Thereisasystem. ... (Interruptions)...
That is open. ...{Interruptions)... Yes, Ram Gopal Yadavji. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: The tradition and decorum of this House
has been that the Chairperson of any particular Committee, will not speak on that particular

subject in the House. That has been the practice. ...{Interruptions)...
THE VICE-CHAIRMAN (SHRI P RAJEEVE): Shri Ram Gopal Yadaviji.

1. X AT A6 (3<% UG o0 < 379, H 2l wril <ias e ot a1 g e el
IR I DR TH T 8T T, ST UHSRITE §1 69 26% & 9gHY 49% &I o 4 95
STST U9 BT ST 3R 99 U9 O° W d 3T 3T 3me] 7 o SRR 3 Ho 81
GIT@I Qﬁqﬂc\bﬂ%{ EF&T%\’? Sil Standing Committee on Finance Qﬂ, I99 W U g e dhel
o7 fob gHep T 9T A1 S| I HHET 1 Ol Dwl, 99 Hdd | Rolae B gu, I8 [9a guat
Fgrt & fon €Y amn e g1 Rufa 7w 2, 2007 7 11 UHEieng o, 98 SR AaeT o
3,314 YIS VU T AR RS 4.0% o1l

2012 ¥ VB RITS 7,048 OIS 1 TRIT 3R U1 99 U d¥ 4 UREC g1 TRAT1 3b 915
2013 ¥/ I8 U DX 3.9 THC B WA 39D AHAT IR AR T e S | was a

Member of that Committee.
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1. T AT e, (ST .
1. Y| YT A16d: 377 #31 g1 a1 G 1) . (HFEH). ..

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You had made your point.
...(Interruptions)... You had made your point.

Tl Y[ MU Iq154: S, § 98 BT 2T 8, [ M8 WAL Tad 2 [ Thpehm
AR 9 SRR, 1 9 U9 IR 59 ¥ 1 91d 81 RN A <11 urgde il © a1 91s3
B} BT B, A hfited o 319 ded & forv € a1 ug ba ®v @) &, dfdb ama o a1
AT TEAM & 70, STIR1 PR DR & o1y RAeT B 8 R @l 2l ud [Negpd
faaia gAY vadsnsedt @1 (R 21 The real fact is that LIC continues to dominate the
market both in terms of premium income and number of policies. It has a market share
of over 75 per cent in premium income and 84 per cent in the number of policies during
this period. The total premium income of LIC stood at ¥ 2,36,798 crore registering a
growth of nearly 14 per cent. It settled 99.68 per cent of maturity claims and 99.3 per
cent of death claims. This claim settlement record remains unmatched in the world.
Al gfar ol ud 8 2§ g4 9idi ®l s X815l H 21ud fague & qkd g 4§ @l
T TET T, ST S SISt AT 3R, 9 fAepa deve drelsl 81 d 78T A
e s T o SR, =elt SRR &fiv ey 3+t $w fasrs T wad 1w fRrfa 2
(FIEH)....

IR, i AT 2AwS| IR 2] ST el ©l 7 28 JeF o1 A8 8 (9 597 Jaex 1
ST 4T AT Y, I W HaeR & (7 $O @ B Had 491 5 {7 2rEwen
il At 421 Sft hd IaT saoi o, I8 oY gdRil 3R TET AT, 31
IS 7T ¢ o o TRT , 1 ot @ SfRnT u% i araeit were i i Ry weh, ST
AT DT ST, difh S Bel &l 11 = 8, o1 ifem sugr gl d osd © I
¥ 9ga &, 1 MifRM SIeT 3R S9! & R WXd Haes DI ST B He o B,
FRIifep areft 1 Fad BT 7 B T B T/ 8, MG B AT g a1 TB1 BRI 7 @l
IS SaoIH Tal x| gadl 91d I8 § b w3d gernd # S Wi angH 8, it difem
&l T 8, SHHT TR MR 9T 97 § ®ay UaT @Yl 33dT Aol @ @ it
DI PISTTI T8 3T FRT 3R B

TEaS] 3R Slenset @ o 9R e 2, 3! of Wt ey T e B 8,
g B 24l IR BT Sl HTgde SFis € 3R Sl Jigde S ol aRRM, 997 9% 41 &,
gl arfeul vt =€l g iRy i gar) o1 ergls €, il TatHe @ ergls €, 99dh
forg arer ot 81 ofiv gud) it avrg=iot o <) &, 9! ol orer T gl yaensHl gar 9gd
DI ATRE! &1 e B UY AT - AT Pl 271 b &1 ¥eofd Hioldew & Frm e fdause
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[T, X1 71976l 216 d |

ARG BRIS 9 o & fov vaensd) & v waeiian e 81 3 Sl 91e) @) dulai
RT3 ST P PR FAL P (077 Bl 39 O¥8 DI AGS P Add1 87 A Tel B2 qdhdl 8
IR T TASMS ] Udh SIS -Tel, died oI T gfsds gdsl & foru, s9preday & fav
Hag dxd) © 3R 3 39 HUFRI B didr taasdl ] 7R 6 @1RY o 38 & I8
=t Tt A Dl TSt S arell du) 81 39H Sl dral goied o1 @ed §, 9 IHIT
2T 30Tl U519 Il S & i b aier F9or 8ol B 399 S+7anT forfaw woes ot
TG ATOT B ST 81 A AT e R-e R B 8T RR1 21 g & &< fevl ¥ s3mept favy
febarm ararm 211 fob Q1 w1 ISy, 2y vasngdl ol wotds HIfSYl 3R 3y T B
died © — 99 ufeaq &l avt < w8 8, 91 SRy, fhe ga o e W) 1 gad ©, 3Ny
AT H 2

HEIG, 1)1 U ged ¢ b fsdt Sot &1 o wee 9 foraer &= ey, s+t &
AU W 9 W d SadTHed da H, FhTEGadR § SHdT W fhar s Ayl
udl gl b a1 il & 2 &) 9wl Qe @) gamrdy A d@n g, us =€) g
EliEy

AT oI I, Insurance Regulatory Development Authority (IRDA) %\*, RGN
SR foe walt @t 97 G e Sw@) ue W HifEw et €T g2 st ar ar
effective 1g7 AT S‘\H’dﬁ reconstitute EEW 3R ?{\‘F}I P ¥4 de EARCI R Eﬁ‘ﬁ%ﬂ‘q,
forre 39 g B AR 2R <8 95 3 ST aratrn €, 9 s & &9 & oo =
BT T, 7 & e & o & form

HE G, @R & 7 H eiepTy &, ITep] H 2Ads AT =1 I1sdl ) @R & 7T H
I T & 6 @8 st vl €, o g w) % ger o A € e, afew o gor A
B a9+ @RI & R 7 99T AR TS| 3N d ST 3R o P, A1 a1 39D [0
S PO SN AT B FRIF0 BT FAGRAT B IS, VA B mechanism T T E,
forast wel & @l & Wfres o T el ol maturity of policy 3Y, dg 3D et Wiy,
gH Bls uudr | g2 2l vasnsH) a1 gadr areeT Rieed & b 3re anydr ol 4 e,
S RMTer] I a1 o7 amfast ffRm S5 2, SUN UEd v Er oMl fh weli
g T o anfadt Mifery ST &fik SRt 2 e anfadt fifferr <91, Swd oo fai
b 3GY 2ATYP 3fprae § b gl Sl a1 dfear Rieed & fob anya] gl fhd) &
Uy Sel S 81 e M wr ol §) adHe sid 2, 3yt qx1 T 9y & g aaud
ArpTde W UEd oIl Bl 3R A8 Red B0, 1 AR BT S99 AT SN Wi, |6
o e HIET A BN TR 9, ST U @9 w81 © f s aut R p e 9 — fad
a1 ure Bl 81 ver @ 2l H aredn g, A1 see i e il ared €, a9 8l dw gl 91 dle
8, oY & fod A SR LT B ED..1 e, g9 53 was 2, sufey § vete |
WWW?{%WW&W%W,WHWWWW%I premium q¥ T B
& oIy 3o STERer SRaT &Y Al Wed Wae} § 2fdd 3 arfere ANl B gd! ard U5
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T, d 4197 & Pax 81 U, TS SOl BT AU 21 g1 &b 120 H 391 Fare hval
5| g=Ee|

#fl RS A1 (fAsR): a1gy RRAF wied, .. (@aH)... T wia S, anu feas)
HATH DX B 87 ... (STGET)... ATl ATY 9 U= 8, g 09 2 b 9gd &1 & a1g 77
ST f 31Ty B B IRE 9 T B (@), .

HoR 3R a1 senfret @it (3ft 3 viww vam): aemer 9 ot sar fm g, |
IR T e ST gl o1 A gui ar ok g AT e, @19 g e o R 91 AW
ey 2. (TGET)...

sftwreft Yopent A vwre St @1 Hae g3 wHe H 211 2, 9 anad 8 HolqR Uwl 2N
ST ... (A ..

Sgareas (s fi. Tofiay: S 21 wre Sfl, o9 ey gifer...craam)...
st ee Frea: TR AT ATt B R, Igd RETART 2. (FEEH) ..
Sqaurad (3f fi. Ieha): wivl ...(@aEm)...

oft 9T ATEd + TR, ITHY T T Sit 91 FE 2 o, SN0 U B a1 Sire e
%, b SR 1 qroTR 3 9= TEL O whanl ¥E a7 A g) 34 e e de e o
fob < 9 50 e swIRY B, AR S-siF 9 @) 3k el @1 W S g1 o1 2rewr gkl
Y, < A 3R gafay € 6 IR & ar 59w R geeTa dred & A gl
IO 4 g 81l e 8 1 are g Aife-=nfs 4 21 gfran & aromz § gHrn il agd
fawam o urad) ik wal ware) 4 A4 2k sar da ) agd v o, dfea saw)
gTad 3R T S31i 1 eTda & I o 3T &eT 2, ITdt 8% a3 B SHHEL, 9%
STFCI—CE(T, ?ﬁ;[?ﬁa[mﬁ?ﬁc—mﬁéﬁ GﬂTq%[:ITF[ﬁFITQ, B_fl?bﬂfper capita income ﬁﬂﬂ—*ﬂﬁ—é‘f
slgddll g8 g IR-a1ie 8|

#ft St Brardt (rRRTE): vreg ofl, 1942 § gal glad deav ol L (@@@Em). ..

#ft yRe A1gg: 3@ uw SwN = Brurel, ' a1 39 St @ea 9, dfe 3
sl el side? 81 Bl udl 981 g5l el | {330 ol 7. (=aam)...

ft I iR gTg: wifoe vy of, ) ot fag et 1. (=raem). .
sl YRE AIET: 1 9 B, ey 1 T BTl ... (FIIH)....

Jgareas (s . Tfiay: wis
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ol RS A|a: WX, H U 91 @y b yaense a1 sHR wwl @) o " €, amy
FoTerIT iRerall @1 918} & a1 I &, A1 G A See U 7 R ©, STl 3 AT
T & 2P 21 31TTa AT AT 26 TRRIE WX 1 PO T8 81MY, 3FTR 3T 8 1 IaT15T, 3
A9 ST 49 HIFET B T2 B....(AII)... 9 d 26 U TE1 21T T =T 49 T 20T SAI?2
..(FAEH).... FRT T 1 & o a1y 511 Y T® € 3IR oI F[oepl @1 R, 3! fomn
3R 311 IRT Sl & a7 MY AE T &, 1 dos 9 & ol AT 2, ITh! fFrama §
ATah I WSl 3N I8 Bl fh g/R) il uifere sl &, S9ds aerd a8 g a91s 2fiY
TRaTS B, 590 Rrar B TR R 2, 59 IR 9 gRn e 9t 8

ST UARmS T B, 3T S9d YA B 91 P, 319 98 3MTD AT TSaS 91 el
qielil? sue ol uTa RSt gers 81 o Ao © [ 59 o d @ g 81 s9H |l us
qrepd B el © [ IR ST AR o a1d &1 590 91 U &1 =iv © f A9 et sk B
ISl AT, 3R H1g SIaST 7 MY a1 S99 foy 18 g 21 g1 ad ames 9 g1
&, A urer M veense) & AR aR e £ 2rl 3 T St Sin 91 wEl b e
MY S D1 AT P II— 3t AT T a1 ¥ofd & I H TS o6 39 Bl 1 ART 6000
DS Dl AgS Ydansdl ¥ W@ gl 20N el F df e Wis T8 Tyl =g 20y uferd
AT Tl ...(AFEI)... 3T, S¢ AN S el dfh T THT HIF M7 T8 I 918
Tl & {17 3 STARY & SedTol Wi 12 2, 3T oI Bl 309 891 78d 947 G2 ga1
Hgd BT Aadd ¢ b iy M) €] e o i fudt =161 8, 7 fsthw |1 enfi €
T2l amyes U ifer MR a1el, 9% wIeT ATde R AT AN Ui 9 S a9 § 3iR gt
H 3T TSI AR A oft g2 ) IR g A Cedl A2 B A1 IR A9 S
3TqT SHIF 1 ST Swal & g8 = 941 © fR Sl 319 UR o/ HYal € 98 IR A
St 9 g1 e W &1 fdrT ey 1 w9, frved, o ¥ e o flarft e e 2
RT3 aroett 99T Wi dio argeraT 22 21 |l TR weis] Aara | 3 e a9 81 U8
S B Wt & 915 Fad 951 goh B s R g § 50 Wie & oy gen sy, ag
IR TATA <1 3R SRR 79 41 IR0 1418 P IRBR 3 1Y, 31 1 f9amy € fv ga
TR T | TSI <1 89 3Thd] WS 81 S0 | 31T FRT 3= e+ 8, 7 9aeh IR 9%
wedl g fh @i 2T &, G 97 Wit &1 YSTE, 99 by Ferar e onfl v
fiher g1t ST ared-qX X 1 21 Sl RETE) T A1 e IAS! arell Bl SWPR aMaH!
S T8 ofeT 21 AfeHi e St o S o g & R TR asel wfRul sy
AT 1 Hiddl 8, dg ¥ wex yarg ofl S @1yt 1 W wiaer B, o W) wam
ot 7 T 3R MY TRT SWEDHT B4 G281 e/ BN o1l vsfem ang oft fers oiar 7 fver
M, T8 A1 T2l gRil R ORI a-a1 gar, aR1 S AT g o9 WY IS g1 9N
B® ATGH! 2%, N It Al Swt a1 TR-TRY g8 3R 81 WIS, JRRT AEr
i 3TerAT T, I R AT ATHT JRI BT S ?
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2f1 3 iR U1E : cifh T v Aigd Ha = R BT B, SHdhT AH g il 2|

2t yRE g : A 9 Rl wel AR @z d o difRTe e e
e, (FGETH)....

Sgareas (it fi. Ifia)y : wre o), amue) uieh & vas iR Haw g1 ard 2

2ft yIRg A1eg : AN BIST, B BT U] OTc IMSHI 87 39 8199 3R S 7199 | 30
wrEEl ARl @1 gaR B ¥ fowe Ry gudl ot sam uidh § @i aiw <8 B, w9 ol e
et ot ISt e B S B

# g var o o ot 9 Y I e Sf = BE), 99 R e e 919 a1g 21 s
©10 ifear = forr © o ue anesdl i & far a1 gen, W Bk AR eI &1
HHIE BXeh 3fd § GRDTH Tl TH1 ITD0T a8 Geebled g, 8] I ST =T 920
aiferT 3P ot a2 Gall g1 @l Sl qATe & I8 SIDBI P g BT & [ gRep1 |
HeTcHT el UgT g 3R ST b [ Sen] Sstetrn wram o1 H wrd g b as gl ag
ameH! wigd o safery wiad aneH! B @Ry, a9 [ S H Hide aneH! el B *
..(F9EH)....

Sqaurad (+ff i, Ieta) « 7vg Sff, fa w i

ofl YRE A"A : T T WA IS E, H AT GagEd B aRE @ w1 § gafoy aw
TETAATGR|

SHRIMATT KANIMOZHI (Tamil Nadu): We don’t want women to be discussed

here. You rather discuss..

THE VICE-CHAIRMAN (SHRI P. RAJEEVE):  Sharadji, please confine to the
Bill.

SHRIMATI KANIMOZHI: We don’t understand.

ft 1T Area: @ vy Wik € g ariRe? e wsi o W= 9 39 S "l wm
AT A St Fiel forw afie Trofia Tier Sit a1 597 & 16! 8 H aid| 59 H U Of 3T
THEIRNTS Bl 49 TR X Qa7 3R 9 Al 3m Wt 10 a1 T g1 317 I8 < d o
{5 3 2751 AT 3N T2 €, I ST AMID! a1 BT Tel off 8 ©l MY T8 Ht 9117 ehifory f
amgeh g st R emsdl ofik siiemiagd & fhar @ 27 g Fivsr 9 d@e S
T Tl S, 39T PIg GIRT M 7 T8d 3y Jel 3 FRffesr v o v e 1
S o 97 Tyl st at enset Rrfafewi & fory fafesry wa oire @St 1 s w1t
AT 3R oI €, o f&m 9w afv v 1R 40 wed 2

*Expunged as ordered by the chair.
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(MR. DEPUTY CHAIRMAN in the Chair.)

AR, AR HE ¢ fb WRaR 39 [9a o1 arfl g, dfe w4 aex s g 3 faft
s d Horde gl Tl fowadl 21 emy Ui e e sy o wsi 9 der fAfsd @
M fafea oo 8, 9 fads Sefl @ ums®e 1 aell 2117 wod § e Ut a1d 991y fh a4
A g H T G G B awE H 3T T Y A 99 o H e Bifor, o
q1d dlep gl

Heig, Joad sl oil 89N gRa 9 2R 89 9 g4l &x & d il f[dar @rv 9, 59
N T B HIRT Al Bl e

oft Sagumafa : vvg S, 39 gare Sl

sft ¥R A1e4 : a9 <Ry fop gfven St aadl @ & S9@ 9e1 e 39 foa T arn
&, I f3@ 1 9= faviy o *® 9 safa § wear § e giren sad! aof 31 gt i
THel A8l 31 vl B fb us W AT 3 27

SHRI D. P. TRIPATHI: Sir, Sharadji, just said one thing. I just want to say one
thing, not much. I am not participating in the debate. S ATTAT, AT FAT BB
f&an, e & wd & 99 Bl wifergry 3 Faga § ) @) Gaxd o gl wid gy vl B
%:

) wermaT Rrea . et e

Slim and a little less than wheatish complexion. T am translating Kalidas. So this

is what is described in our great literature. That is what I wanted to say.

SHRI DEREK O’BRIEN (West Bengal): Sir, I rise to strongly oppose the increase
of FDI from 26 per cent to 49 per cent. It is not a coincidence that the Prime Minister
1s on an Island somewhere in the Indian Ocean or the Finance Minister is on a plane,
as we speak, to London or the Home Minister is about to try some vegetarian Sushi in
Japan. So, who are we left with? We are left with the Foreign Minister on the Indian soil.
This gives us a very good sense of the priorities of this new Government and where this
Government is headed. So, it doesn’t surprise me one bit that they believe that FDI is the
magical jhadi bhuti which will cure India of all its problems and cure India of all its ills.
I have already heard what the Samajwadi Party said and what the JD (U) said. Sir, [ urge
upon the Bahujan Samaj Party and the DMK, as the Trinamool, not to be part of this new
alliance between this side and that side. T want to give them five solid reasons as to where

both sides went wrong. But, before I give you the five solid reasons, let me respond to
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2-3 things which the speaker from the BIP said He said that 100 per cent FDI is allowed
in the US. It is correct. But, what he did not tell you how many States have taken 100
per cent FDIL. Sir, 37 States in the USA have never taken FDI in insurance. It is the State
law. And, only 13 States have taken. Secondly, he told you quite correctly that when the
LIC Chairman came and had coffee with us at the Select Commaittee, he endorsed the FDL
What he did not tell you what happened on 9th March all across the country is that the
LIC employees were protesting, doing dharna and are going on strike.

Now, let me come to my five points — one-by-one. There is no emotion; it is only

rationale.
MR. DEPUTY CHAIRMAN: It is emotionally rationale.

SHRI DEREK OBRIEN: No, no; not politically. Trinamool always makes a
constructive criticism. That 1s why Mines and Minerals Bill 1s going through the Select

Committee.

Sir, Ram Gopalji made a point on the insurance penetration. I don’t want to dwell
onit. From 2000 to 2015, there has been an increase of 3.9 per cent penetration. What
has happened in the last five years? The penetration has, in fact, dropped by 1 per cent!
Now, their target is 3 per cent in the next five years. Don’t say we did not warn you. This

will never happen.

The next one is: In the last ten years, how much has the LIC given you in terms of
dividend. Sir, ¥ 7,800 crores is what you have got from the FDI. It is inten years! What
has the LIC given you? It has given you about ¥ 1,200 crores to ¥ 1,400 crores every year.
If you add it up, FDI in insurance gave you ¥ 7,800 crores, but the LIC given you in the

form of dividend ¥ 14,000 crores in the last ten vears. This is over a ten-year period.

Now, let me come to the dangerous part of investment in infrastructure. This is my
second point. Sir, 65 per cent of funds is invested in ULIPS. This is the private insurers
who have come to India and 65 per cent of their funds are in ULIPS. Sir, LIC has only 8
per cent. Now, what does it mean? It means, these funds are at high risk. That is why we

are telling you not to touch this, because it is dangerous.

And, Sir, the last point of investment in infrastructure is this. The average annual
premium for private insurers — it is an interesting figure— 1s ¥ 60,000. And, what 1s the

average annual premium for the LIC? Sir, it is ¥ 9,000, You can draw your own
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inferences as to who is going to the top-end of the market and who 1s, actually, doing the

dirty work at the bottom-end of the market.

My third of the five points is this. Letus come to claims and settlement performance.
These are not my figures; these are the IRDA’s figures. The best you can have is a six
sigma — 99.999 per cent. Look atthe LIC. Sir, LIC’s settlement is 99.86 per cent and the
private sector’s settlement rate is 79 per cent. These are the IRDA figures; not my figures.

This 1s the same Chairman of the LIC who came, had coffee and said, “sell.”

Now, | come to lapse ratio. Sir, it is 5 per cent in LIC and, in private sector, it is 47
per cent! I am not getting technical. Ram Gopalji already mentioned about claims and,
if you do this, you will be sending LIC to the ICU.

Sir, portfolio investment has been included. This is hot money. Both the Congress
and the BJP have included themselves in this. This is dangerous. You all know what
happened with portfolio investments. You all know what happened during the global
recession. What would have happened to this money if it was caught up in the global
recession? If it was caught up in the global recession, 1 don’t need to remind you that AIG

was bailed out for almost for US $ 200 billion. So, this 1s a very, very dangerous trend.

Sir, the Congress speaker who got up and said, ‘T went to UPenn.” This gentleman
also went to UPenn. It is good. We are happy and proud of such Indians. Then we
have Harvard and McKenzie. These are all very good institutions. 1 only went to St.
Xavier’s in Kolkata. So, I wanted to quote a great American Nobel Laureate, Joseph
Stiglitz, because even Joseph Stiglitz cautioned against FDI in insurance. He avoided
foreign capital and advised to leverage domestic savings. Now chhodo. If Joseph Stiglitz
said this, he said this. But I will conclude; T am not taking extra time. [ want to make my
last point. I will conclude with an Indian quote: “The public sector general insurers had
expressed confidence in raising the capital as required by IRDA.” Please listen to this.
“The double digit growth of the Indian insurance sector could be maintained during the
global financial crisis of 2008.” The Indian sector was absolutely safe because 74 per
cent of the paid-up equity capital was held in Indian promoters and only 26 per cent in
foreign promoters. It was a disaster in 2008. Thankfully because we are 26 per cent, we
got saved. 1 have not finished my quote. “The Commattee would, therefore, consider it
prudent to seriously pursue the alternate route of tapping the Indian market for raising
the capital required for sustenance and growth of the sector.” Now, who said this? This
was said by Yashwant Sinhaji. At least, he should try and convince you, because this was

said by Yashwant Sinhaji! When will the Trinamool warn you? We warned the previous
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Government. What did we warn them on? We warned them on land acquisition. We were
the only party who called for a division and said, ‘Don’t do that.” But our friends from the
Congress and the BIP said, “No, you guys are 11-12 in Rajya Sabha.” Then, we called for
a division because we wanted to warn you. Now what do I say? This is Yashwant Sinhaji.
AllT have to say at the end is:

T BHRT U HHT HEl”
Thank vou

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform Members that the Busimess
Advisory Committee in its meeting held on the 12th of March, 2015, has allotted time for

Govemnment Legislative and other Business, as {ollows:-

BUSINESS Time Allowed

1. General discussion on the Budget (General)
for 2015-16.

2. Consideration and retumn of the Appropriation

Bills relating to following Demands, after they

are passed by Lok Sabha:-
(1)  Demands for Grants on Account (General) for 2015-16; Ten hours
(i) Supplementary Demands for Grants (General) (To be discussed
for 2014-15; and together)

(iil) Demands for Excess Grants (General) for 2012-13.

3. Consideration and passing of the Mines and Minerals One hour
(Development and Regulation) Amendment Bill, 2015,
as passed by Lok Sabha, after it is reported by the Select
Commuittee of the Rajya Sabha.

4. Consideration and passing of the Coal Mines Two hours
(Special Provisions) Bill, 2015, as passed by Lok Sabha,
after it 1s reported by the Select Committee of the
Rajya Sabha.




